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Record of Proceedings

The matter was called out through a virtual hearing.
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2. At the outset, the learned proxy counsel for the Respondent, BSPHCL, sought an
adjournment on account of the non-availability of the arguing Senior Counsel. The learned
counsel for the Petitioner did not object to the request.

3. Accordingly, the Commission, adjourned the hearing and directed the Respondent,
BSPHCL, to file its reply on or before 17.2.2026, after serving a copy to the Petitioner,
who may file its rejoinder, if any, by 5.3.2026.

4. The Petition shall be listed for hearing on 17.3.2026.

By order of the Commission

Sd/-
(Deepak Pandey)
Assistant Chief (Law)
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